IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. 1320/94. Dt. of Decision: 26.10,94.
D. Vijaya Kumar . Rpplicanf.
Us

1. The Sub Divisional Officer,
0ff icer, Phones, Nizamabad.

" 2, The Telecom District Emgineer,

Nizamabad.,

3. The Chief General Manager,
Telecommunication, Doorsanchaer
Bhavan, Hyderabad. .. Raspondents,

founsel for the Applicant : Mr. K.\Venkateswara Rao

Counsel for ths Respondentsﬂ ¢ Mr. N.R.Dsuaraj,Sr.CGSE.

CORAM:

THE HON'BLE SHRI A.y. HARIDASAN : MEMBER (JupL.)

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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0.A._1320/94. | Dt. of Decision : 26-10-34.

I As per Hon'ble Shri R. Rangarajan, Member (Admn.) |

Heard Shri K. Venkateswara Rao, learned

counsel for the appllcant and Shri N,R. Dagyaral, lesrned

.gtanding counsel for the raspondents,

2. This OA was filed praying for a declaretion
that the applicent is entitled to pgesngagement ag
Casual Mazdoor undsr the control of Telecom District
Enginesr, Nizamabad in terms of various instructions
issued by the Dirsctor General, Telecom including the
instructions dated 21.10.199%1 and 22.2.1993 by holding
that the action of the prespondents in not pegngaging
the applicant is illegél, arbitrary, discriminatory and

violative of Articles 14 and 16 of the Constitution.

3. The applicant allagaé that ha yas first sngaged
on 1.2.1988 gs casual labourer and he was di s-sngaged
after 1.7.1989 and in~between there werse some artificisl

bhreaks in sarvice.

4, On the basis of the facts alleged, the only

dirsction that can be given is as under:-

The applicant has to be engaged by the
respondents if there is work in the concernsd division
i.e., Nizamabad division and if his juniors are being

continued., It means that the applicant has to be
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preferred to fresh recruitees if there is going to
be fresh pecruitment of casual lsbourers in visw of

L,h”ﬁ'2|r the experiencs gainadLjn the department., As there are

hreaks in his service his seniority as a Casual Labour

!

will countéf§;from the date of fresh appointment, If
the hpplicant is going to be appeointed in pursuance
of this order none shall be retrenched who ars élraady

working as gasusal labour.

5. DA is ordered accordingly at the admission

stage itself. No order as to costs.

W\_}l—/ez—#‘
(R. RANGARAJAN) (A.¥. HARIDASAN) ,
MEMBER (ADMN, ) MEMBER (JupL.) }

Dated : The »26th October 1994.
Dictated in Open Court.

i,

Deputy Registrar (Judl,)

Copy toi-
1. The Sub Divisional Officer, Phones, Mkzamabad.
2. The Talecom District Engineer, HNizamabad.

spr
3. pTha Chief Genaral Manager, Tslecommunications, Doorsanchar
Bhavan, Hyderabad.

4. One copy to Sri. K.Venkatesuwara Rao, advocate, CAT, Hyds
5., Ong copy to Sri. N.R.Deveraj, Sr. CGSC, CAT, Hyd.

6. One copy to Library, CAT, Hyd.
7. Yne spare copy.
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